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Bill No. 17—HLA of 2012

THE HARYANA LEGISLATIVE ASSEMBL Y
(SALARY, ALLOWANCES AND PENSION OF MEMBERS)
AMENDMENT BILL, 2012

A
Biu

Jurther to amend the Haryana Legistative Assembly {Salary, Allowances
and Pension of Members) Act, 1975.

BE it enacted by the Legislature of the State of Haryana in the Sixty-third

Y ear of the Republic of India as follows : —

l.  This Act may be called the Haryana Legislative Assembly {Salary,
Allowances and Pension of Members) Amendment Act, 2012.
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'“‘:“d"_;““; of 2. Inthe Haryana Legislative Assembly (Salary, Allowances and Pension
seuon Q

‘aryana Act 2 of Members} Act, 1975 (hereinafter called the principal Act), in section 7,—

f 1975

(M in sub-clause (i) of clause (b) of sub-section { 1}, after the words
“detuxe coach™. the words “and air-conditioned coach” shall be

added,

o

([} in sub-clause (1i) of clause (b), for the sign ™ existing at the

end, the sign “.” shall be substituted; and

() proviso to clause (b) of sub-section (1) shall be omitted.

Amendment of 3. Inthe principal Act, in section 7C, —
ection 7C of
daryana Act 2 (i)  inclause(a), after the words “deluxe coach”, the words “and air-

f 1974
conditioned coach” shall be added;

(ii} in clause (b}, for the sign *™ existing at the end, the sign ="
shail be substituted; and

(ii1) proviso to clause (b) of sub-section (1) shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

The Members of Legislative Assembly and ex-Members are enutled to
travel frec in any public service vehicle of Haryana State Transport Undertaking
including deluxe coach and if they travel in air-conditioned coach they have to
pay the difference between the fare of such vehicle and that of a deluxe coach. Now
the State Government has also added numerous air-conditioned coaches. Keeping
in view the status of Members of Legislative Assembly and ex-Members, the
Government has decided to provide them the facility to travel in air-conditioned
coaches by making an amendment in sub clause (i) and (ii) of clause (b) of sub-
section (1) of section 7 and clause (a) and (b) of section 7C of the Haryana Legislative
Assembly (Salary, Allowances and Pension of Members) Act, 1975.

RANDEEP SINGH SURIEWALA,
Parliamentary Affairs Minister, Haryana.

Chandigarh SUMIT KUMAR,
The 8th August, 2012, Secretary.
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[ mfrga 7 |
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sfafrm. 2012, &8 W1 ol ¥

2. gRmon R e (e duw, A aen 9y siffraa, 1975 (e,
Tad, b 4Te, g A sE T f) F arr 7 §—
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3, e AT A uRy 7 A

G WU (@) ¥, (e @ shadl g el F oF W), R
B 3AT AAGIAT P Tes wfdreenfa fmw e

Gy @S @ § o § Reae < e & s R, e R gt
fosar oigm ;- @en

() WS (W) F WAH 1 AT S o wgm |
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(HER] 499, Un a e affrEw, 1975 @) ar 7 @ AR (1) S G (@) F
I0-@E (i) 9 (i) AR GRT 7 1 F @UE (F) 9 (@ § W I & Frofa ferr 21
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